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                  ORDER 

 

Per  N. K. Saini, AM:  
 

These appeals by the assessee are directed against the 

consolidated order dated 26.03.2014 of ld. CIT (A), Rohtak.  

All these appeals relate to the sustenance of penalty levied 

by the AO under section 272B of the Income-tax Act, 1961 

(hereinafter referred to as the ‘Act’) and were heard 

together, so, these are disposed off by this consolidated 

order for the sake of convenience and brevity. 
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2. During the course of hearing, nobody was present on 

behalf of the assessee, therefore, the appeals are heard ex-

parte after hearing the submissions of the ld. DR. 

 

3. It is noticed that all these appeals have been decided by 

the ld. CIT (A) ex-parte in limine.  The ld. DR submitted 

that the assessee did not appear before the ld. CIT (A), 

therefore, there was no alternative except to dismiss these 

appeals. 

 

4. We have considered the submissions of the ld. DR and 

carefully gone through the material available on record.  In 

the present cases, it is an admitted fact that the ld. CIT (A) 

dismissed the appeals of the assessee in limine and had not 

discussed the merits of the case.  It is also noticed that the 

ld. CIT (A) simply stated that the notice was issued on 

25.02.2014 fixing the appeals on 07.03.2014 for final 

hearing.  However, he did not mention as to whether the 

said notice was served upon the assessee or not.  It is well 

settled that nobody should be condemned unheard as per the 

maxim audi alteram partem.   In the present cases, since 

due and reasonable opportunity of hearing was not granted 

by the ld. CIT (A), we, therefore, deem it appropriate to set 
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aside this issue back to the file of the CIT (A) for 

adjudication afresh, in accordance with law after providing 

due and reasonable opportunity of being heard to the 

assessee. 

 

5.  In the result, all the appeals filed by the assessee are allowed 

for statistical purposes. 

  (Order Pronounced in the Open Court on 17/04/2017) 

 

 Sd/- sd/-   

      (Amit Shukla)                                              (N. K. Saini) 

JUDICIAL MEMBER                        ACCOUNTANT MEMBER 
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